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[Shri Surendra Mohan] 

press m the country We are very strongly 
protesting and we want that he must 
withdraw it. 

SHRI P. C. SETHI: We are very much for 
the freedom of the press. (Interruptions) 

SHRI ERA SEZfflYAN: We d0 not agree 
with this one, namely, that attempts are being 
made to stoke the dying members which can 
only help to create misgivings in the public 
mind and tarnish the fair image of our nation. 
Therefore, in protest we walkout. You are 
trying to choke the press. 
(At this stage some han. Members left the 

Chamber,) 

SHRI P. C SETHI; Now, as far as Assam 
is concerned, there were about 3.10 lakh 
people in the camPs and I am happy to say that 
how only 1.12 lakhs have remained there and 
many of them are also likely to return back 
when the heavy rains start. But arrangements 
are being made to see that they (jo not suffer 
even during heavy raina. 

SHRI KALYAN ROY (West Bengal): Are 
you sure? 

SHRI P. C. SETHI: What I have said about 
the report is that most of the conclusions 
drawn are npt very correct. It is also not 
correct to say that these" wireless messages 
which were communicated between various 
police stations and district authorities were 
sent to the Central Government. As far as this 
report is concerned, thia was written 
somewhere in t^e month of March when all 
the election process was completed by the 
Intelligence Bureau on the 21st of February. 
Now, of course, one or two copies are avail-
able in the office although they were not 
officially sent, but they are available in the 
office. 

As far as the number Of deaths is 
concerned, the Chief Minister of Assam 
himself has said that' the number of those 
persons who are missing should  ulso be 
counted as dead and 

now according to him there are three 
thousand deaths and not i700 deaths. 

Sir, as far as the elections are concerned, I 
have more than once clarified the position 
about the elections and I need not repeat all 
that here. 

I am grateful to Dr. Zakaria for putting the 
cards straight and I am really very 
thankful"^" far as his n gestioh is concerned 
as fe'r as a white paper is concerned. There is 
already some document and from time ^o ^me 

we have come out with documents. If any 
additions are necessary, we will certainly 
consider it. 

A3 far as Mr. Goswami's points f°r 

resuming the talks are concerned, we have 
already taken the stand that let some 
normalcy be restored and we will certainly 
try to resume the negotiations, we are 
prepared for it. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): Sir, I did mention that the reference 
to the Press that has been made here is really 
regrettable. We would have liked from our 
party that such a inference had not been made 
by the Home Minister and the lact why we are 
not walking out is because the whole of 
Assam issue.is involved. But it must be said 
that the language used is definitely vindictive 
Of the press and such reference should not 
have been made. We on our part also request 
the hon. Minister to kindly withdraw this part 
of the statement at least. 

HALF-AN-HOUR DISCUSSIONS 

On points arising out of answer to U»- 
starred Question No. ZZ1Z given 01a 4th 
November,   1982  regarding  industrial 
sickness 

SHRI KALYAN ROY (West Bengal); Sir, 
we are stArtiris-it at 6.10; we should have 
started it at 6 O'clock. I The Vice-Chairman 
(Dr. Baflq Zakaria) in the Chair] 

One gets sick in discussing gick industry, 
where the Government and whoever becomes 
ttie'Mi'nister agrees 
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and admits and shows great concern at the 
phenomenon of industry after industry, unit 
after unit, many of them controlled and 
managed by MRTP concerns, getting sick 
everyday, and the Minister always assures the 
Parliament and the people that something will 
be done. But we find nothing but calculated 
callousness and criminal negligence on their 
part of to tackle the problem of sickness at the 
source. 

The situation i3 so bad, the Minister, Mr. Poojary 
stated on 22nd February, and I quote.  
"Information in regard  to   sick  industries,   
excluding: small-scale industries in which insti-
tutional an,j bank finance is involved, as on 31st 
January, 1983 is not readily available."    Mr. 
Tiwari stated on 7th October, in reply to a 
question, whether it is a fact that nearly 10    
per cent of industrial units in the country N        
are stated to be sick, and if not, what is    the    
percentage—Mr. Tiwari  stated;   "Data are not 
available in this form. However, according to 
RBI, the sick industrial units accounted for 7.6 
per cent of the total bank advances as at the end 
of March 1981." 

This is the concern that we find in the 
Ministry, sickness in units even1 owned by 
MRTP concerns is spreading because sickness 
is, highly profitable. It has become an 
epidemic. Greater the sickness, bigger is the 
profit. There is open collusion—I charge—
between those who own and make the 
industrial unit sick, the banks and term-lending 
institutions bosses which give them loans and 
credit, and the bureaucrats of the Ministries of 
Industry and Finance who prosper in-between. 
The industry becomes sick, but not the 
industrialist. Hundreds of workers have 
committed suicide. Today, the Nav Bharat Ti-
mes has given the names of 147 workers who 
committed suicide in Ku-mardhubi 
Engineering Works, in Bha-shkar textile mill, 
iw the Steel and Alloys Products, in the Indian 
Leno-leum Ltd., a concern of Birlas, Oriental 
Paper Mills; and all are sick. But what doeg 
that matter to 0ur, if I may say so, two 
Brahmin Ministers, one is Tiwari ji, and the 
other is Mr. 

Pranab Mukherjee. As a matter of fact, what 
alternative is left for the workers? The 
Minister stated when a question was asked as 
to what protection the workers are given when 
an industrial unit becomes sick or closes 
down because of above reasons, Mr. Chanana 
stated: "The workers are entitled to 
retrenchment compensation. . .whenever they 
are retrenched due to closure and lay-off." 
This is the concern that we find in the Minia-
try regarding millions of workers who are 
thrown out everyday because of industries and 
units getting sick. 

On 3rd of August, 1982, the Minister of 
Finance stated: "About the distribution Of 
sickness, that outstanding advances of 
scheduled commercial banks against sick units 
each haying bank credit of Rs. 1 crore and 
above was, in 1978—Rs. 1060.96; it went up 
in 1979—Rs. 1158.48; in December, 1980 it 
wentTup to Rs. 1324.47 and as on March 
1981, it went up to Rs. 1413.48 crores. It is 
not in relation to small and medium industries 
As on 31st December 1979, 378 big industries 
were closed down and the outstanding debt 
was Rs. 1158 crores and on 31st December 
1981, the number 378 went up to 422 large 
concerns, and the outstanding amount was Rs- 
1473 crores. The number of small-scale units, 
as per the information given by the hon. 
Minister, becoming sick, is phenomenal. In 
1979, according to the Minister, 22,366 
became sick. In 1981. the number went up to 
23,742 and Mr. Tiwari stated in this House 
and Mr. Poojary also stated that the sick 
industrial units at the end of March, 1981, 
accounted for 7.6 per cent of the total bank 
advances. 

As on 31st March, 1979. out of the sick 
units, 45 belonged "to monopob houses and at 
the end 0f June, 1981, this 45 went up to 66 
and all belonged to either Thapars or Birlas or 
Sin-ghanias or "Mafatlals. But what is the 
concern of the Ministry or of the Government 
in regard to this? Nothing at all. As a matter of 
fact, as I pointed out, a plunder is going or* in 



351 Half-an-hour [ RAJYA SABHA ] Discussion 352 

[Shri Kalyan Roy] the name of sickness. In 
this connection, here, I woul(j like to quote 
what has been stated by the Minister    of 
Finance    I quote: 

"The present system of data collection 
adopted by the bankg and financial 
institutions does not yield information 
relating to the amount of taxes etc. due 
from each of the sick units." 

This was stated on 3rd August, 1982. In other 
words, industrial um"ts become ^ick because 
they can eat up the entire bank advances Thig 
ia a collusion between- the tw0-    Hundreds of 
crores have been written off every year in the 
name of sickness. And there is no data, No 
data has keen kept either by the Ministry of 
Finance or by the Ministry of Industry The 
result  is, sickness  is highly profitable. 
.Siri the real question is, who is responsible? 
A question was asked on the 29th July, 1982, 
as to who is responsible.    The question was 
asked: 

"Whether Government are aware that an 
in-depth study by the Reserve Bank of 
India regarding industrial stickness of large 
industrial houses has revealed that in the 
majority of such cases (about 52 per cent) 
internal causes like management 
deficiencies, diversion of funds, infighting 
among different interests are the major 
causes;" 

The Minister replied; 

"As per the causes of sickness perceived 
by the banks in respect of 378 large sick 
units as at the end of December, 1979, and 
reported to the Reserve Bank of India, 197 
unite, or about 52 per cent of the total, were 
sick due to mismanagement and 
management deficiencies, (including 
diversion of funds, infighting, lack of 
marketing strategy):" 

This  is  the reason,  not  because     of workers' 
trouble. This is because    of 

the failure of the management, inefli ciency, 
diversion of funds, misappropriation and 
super profits. These are the root causes on 
acocunt of which an amount of Rs. 5,000 
crores of bank loans is locked up, 25,000 
industries have become sick leading to the un-
employment of about one million workers 
today. Now, Sir, this is what has been stated 
by the Ministry of Industry in their report for 
the year 1981-82. I quote; 

"The Administrative Ministries will have 
a central role in monitoring sickness and 
co-ordinating action for revival and 
rehabilitation of sick units; in specific 
cases-..... This is the crux of the whole 
question; 

... they will establish standing 
committees for major industrial sectors 
where sickness is widespread." 

On 21st October, the Ministry laid 011 the 
Table of the House a policy statement on sick 
units. This is the only important question 
which I am putting today and I would like to 
have a specific, clear and precise reply. In the 
policy statement on sick industries, it has 
been stated; 

"The Administrative Ministries have 
been assigned a specific responsibility for 
prevention and remedial action in relation 
to sickness in industry sectors within their 
respeetive charge. .. 

In suitable cases, Administrative 
Ministries would establish standing 
committees for major industrial sectors 
where sikness is widespread. Such 
committees would not only review the 
extent of sickness and policy measures 
required to taekh the problem, but also 
analyse problems of individual units 
shoving signs of sickness." 

So, the question was asked on 21st October, 
1982, 6th October, 1981, 15th July, 1982 and 
on 4th November, 1982. The same replv was 
given aeain am' again. I am quoting the reply 
qi on the 21st October, 1982: 
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"The guidelines issued in Feb ruary 
1982 to various State Governments and 
Central Government Ministries included 
suggestion to establish Standing 
Committees for major industries to monitor 
sickness in these industries." 

It is further said that various suggestions 
including the setting up of thp Standing 
Committees are stiij under their consideration 
and the matter is being pursued with then. On 
21 -October,   1982,  Tiwariji replied     that 
the question of setting up________    (Time- 
bell rings). I am finishing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): This is Half-an-Hour Discussion 
and you are making a marathon speech. 

SHRI KALYAN ROY: For clarification 
people speak for half-an-hour. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): But you are go 
ing on reading questions and replies. 
You can make a reference and -------------  

SHRI KALYAN ROY: This is the crux of 
the whole question. The Minister stated on 
21st October that the question of setting-up of 
Standing Committees was still under 
consideration. Finally on the 17th March, 
19G3, Mr. S. M. Krishna, Minister of State in 
the Ministry of Industry, Stated, I quote: 

"The Administrative Ministries have 
examined the matter but do not consider 
that there is need for setting up Standing 
Committees." 

Why such a reireat? Why such a volte face? 
You have laid it on the Tabic of the House 
that Standing Committees of individual units 
of industries facing sickness would be set up. 
For one year you went on stating that the 
Committees are going to be set up, two 
reports stated that they are being set up, but 
suddenly what has happened? Under whose 
pressure" have you succumbed that on the 
17th March you said that there was no need to 
set up Standing Committees? It is because 
your Administrative Ministries are not going 
to do it? In other words, this is a total volte 
face    because—I 

put it finally—it is due to the pressure of the 
big business houses whose units have been 
closed down. They are afraid of scrutiny, they 
are afraid of probe, they are afraid of 
investigation about the monies they have 
taken from the banks, about the monies they 
taken frm the ICICI, frm the IDBI -about 300 
crores of rupees. That is why you have 
succumbed to their pressure and today 
surreptitiously you have withdrawn the 
industrial policy regarding sickness which 
you have announced with such fanfare in this 
House. 

May I ask the last question? On page 9 of 
the statement on Industrial policy by Dr, 
Charanjit Chanana, it is stated, I quote: 

"It is also the view of the Government 
that deliberate mismanagement and 
financial improprieties leading to sickness 
should be dealt with firmly." 

Before I sit down> I would humbly ask Mr. 
Tiwari; Shuv me one case, one instance in 
which you have taken serious and stern action 
against one unit which has been responsible 
for financial impropriety or mismanagement. 
You cannot give answer. You cannot face the 
millions of workers who have been thrown 
out by these corrupt entrepreneurs who have 
taken monies from the banks and have closed 
down. You cannot defend the industry. That 
is why you have surrendered to the monopoly 
pressure and in spite of the resolution, in spite 
of the declaration regarding sick units policy, 
today you have meakly surrendered to the big 
business houses, to the Birlas and to the 
monopoly houses. That is why you are saying 
that you are not going to set up these Standing 
Committees. Otherwise, the truth will come 
out and they will be exposed, your officers, 
the bank bosses and the corrupt entrepreneurs 
will be caught. You are in league with them. 
Where there is corruption, where there is 
mismanagement, the only way is to talae over 
and take stern action against those who are 
responsible for the mismanagement. 
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THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): The Minister will reply 
at the end. I hope you agree to this. Yes, Mr. 
Ladli    Mohan    Nigam. 

 

—I quote from the letter of the auditors 
written to the Chairman, Punjab National 
Bank on  14th December; 

SHRI KALYAN     ROY;   Regarding 
which factory? Bengal Potteries? 

SHRI LADLI     MOHAN     NIGAM: Yes, 
Bengal Potteries. It says: 

"We are also at a loss to understand how 
the bank has allowed such types of bill 
discounting exceeding the limit set by the 
Reserve Bank of India. It has also come to 
our knowledge that even after detection of 
such irregularities, both the Punjab 
National Bank and IRCI (Indian 
Reconstruction Corporation of India) are 
further advancing money to the same 
management". 
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DR. MALCOLM S. ADISESHIAH 

(Nominated): It is very difficult to follow Mr. 
Kalyan Roy and Mr. Ladli Mohan Nigam in 
this debate. But I will ask three marco 
questions to the Minis ier. 

First question is, can  he give us the latest 
number of sick units? The figures that I have, 
coming from a statement made by him last 
year, is 24,051 unit3 as—at June, 1981. This is 
the figure I have, Is there a more up-to-date 
figure of the total number of sick units? 

Second question is, how much bank credit 
is locked up in these sick units? In the 
Reserve Bank report, the last one, that I saw, 
Rs. 2,064 crores are locked up as on 
December 31, 1980. Is there a more up-to-
date figure of the total amount of the bank 
credit looked up in the sick units? 
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Thirdly, in addition to the solution 
suggested by Mr. Kalyan Roy which was 
going back to what the Minister himself said 
and what the Annual Report says, I would like 
to make three suggestions for action, which 
will help Parliament in its work on sick units, 
with which my friends' are concerned. 

first of all, can he ensure that someone like 
the Reserve Bank publishes every six months 
the number of the .sick units and the total 
amount locked up, unit by unit, giving us the 
actual figures, because we are now two to 
three years behind in respect of this 
information? 

Secondly, would you agree that when a 
units does not generate a minimum surplus for 
a "period exceeding a year, it is becoming 
sick? That is the good definition of a unit 
which is going to be sick. A unit which does 
not generate a surplus for over a year, should 
be placed under some monitoring by the 
Ministry of Industry by cause it is going in the 
direction of becoming sick. 

The third solution is that the Tiwari 
Committee of 1961 recommended a quasi-
judicial authority to be set up to deal with.the 
four options which are open when a unit is 
getting sick: 

The first option is revival of   the Unit. 

The second option is take-over by the 
Government. 

The third option is -sale as a running 
company. 

And .the fourth is liquidation. 

What is the Government doing about this 
recommendation of the Committee which 
seems to be very sensible, which will enable 
the Government to denotify certain companies 
and enable the banks to collect their dues as 
they would from any debtor of the bank. 

SHRI NIRMAL, CHATTERJEE (West 
Bengal): Sir, I will be very brief. It seems that 
in answer to    a 

ness is due to two kinds of reasons: question it 
has been said that    sick-One of the reasons are 
related   to management  efficiency—
inefficiency,     nancial   control   and diversion 
of resources. I am interested to know from the 
Minister this. I admit that death and sickness is 
not an abnormal feature of a capitalist society. It 
is quite normal. For instance,    in the United 
States every year some 2 lakh units die and 2 
lakh units   die and 2   lakh are born. So that is 
perfectly normal. Despite what is written in the 
Constitution, ours is a capitalist society. 

But the point is, what   is   relevant here is, the 
mode of getting sick. This mode is very 
interesting, and perhaps very peculiar to Indian 
genius. Now is  this mode  what happens is    
this. There is something    called a related 
person in our income-tax affairs. It is the 
operation via this related person that, all these   
sickness really   grows. Now we know the     
history.     There was a report a few years ago    
of   a Committee  of Parliament headed by 
Jyotirmoy   Bosu on the Jute Industry where in 
it was said that while buying there is a  related 
perosn,     that when the jute mill buys raw   
jute, it is from a related person, and that seller 
of raw jute to the jute unit buys at a very low 
price from the farmer and them in the books of 
account shows a very high price as the selling 
price as   the    selling   price    to   the    jute 
factory.    And then once again  there is     a     
related     person     to     whom that    jute    
unit    sells    its    finished goods. And there 
again he says there is no market and he sells it 
at a price whereby,  by taking into account his 
purchase price of raw jute and    his sale   price 
of jute manufactures,   he declares a loss. Once 
again this related person make a profit both 
when raw jute is being sold to the unit and 
when the jute manufactures are being pur-
chased.  The  industry  is  declared     a sick 
unit and what happens? The owners  of the 
industry via the related persons have amassed 
huge   fortunes, While the farmers have 
suffered and the worker have suffered.    The  
unit 
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[Shri  Nirmal  Chatterjee] 

is closed and the whole money goes into 
devious channels. It would be our good 
fortune if it goes into productive channels. 
But most often it does not go into productive 
channels, it goes into trade channels which 
we cannot discover afterwards. Now it is in 
this mode, combined with, as you all know, 
the underinvoicing and overinvoic-ing of our 
imports and exports that our industries hay£ a 
tendency to become sick. 

It has also been mentioned, as Mr. Kalyan 
Roy has profusely illustrated arid Nigamji has 
also illustrated—at least he has given one 
instance—that the whole arrangement of the 
society, dominated by the Government and these 
big business sharks, is such that when some 
MBTP unit goes sick, tax concessions are 
offered to the same house, saying if you take 
over that sick unit, then you will be granted tax 
concessions. Now these tax concessions are 
being utilised by the same big houses whose 
units have gone sick and there is no provision of 
penalty to be imposed on these houses. My 
question is, are you. Mr-Minister, prepared to 
introduce such legislation that if any unit goes 
sick, belonging to a large house, adequate 
compensation from the shareholding of that large 
house would be made in order to make that sick 
unit a viable one? Would you introduce such 
legislation that if any of the units of the large 
houses, which are known t0 all of us, which are 
either FERA or MRTP houses, goes sick, then in 
compensation some other units would be taken 
over? Are you prepared to go to this extent? Only 
then you prevent these suckers of all funds, 
suckers of all productive forces in the country 
from continuing to suck the blood either of the 
workers or of the growers of the citizens at large. 
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THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): Shriman, first 
of all, I would like io compliment my f(Uend 
and colleague, Shri Kalyan Roy, for having 
raised this important, question through this 
Half-an-Hour Discussion. I agree that tii;s is a 
very important subject and this is one of the 
major problems that has been bothering us. I 
am also thankful to Shri Nirmal chatterjee for 
having pointed out that this phenomenon of 
industrial sickness is not confined to our 
country but it is an international phenomenon, 
it is a world-wide problem. He quoted figures 
of the United States also; not only the United 
States, technologically advanced countries 
like Japan are witnessing the same 
phenomenon. I do not want to go into the 
statistics of it But I would say what Mr. 
Chatterjee said is correct in this context. That 
does not mean that 
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[Shri Narayan Datt Tiwari] 

we should be complacent. We have not been 
complacent, as the honourable Member 
himself knows. We are very much concerned 
about it. Our policy statements have focus-sed 
serious attention On this problem and we have 
tried our level best to see that industrial 
sickness is reduced. We cannot just say that 
we can eliminate it. No country in the world 
has been able to do it. But we should be able 
to contain it and reduce the incidence of 
industrial sickness. And that has been our 
constant endeavour. 

I am also thankful to Dr. Malcorn 
Adiseshiah. He is an erudite scholar in his 
own right. Of course, his suggestions, I am 
sure, will not be acceptable to my friend, Shri 
Kalyan Roy. He' has made three suggestions 
for revival and he said if revival is not 
possible, either take over or sell or liquidate. 
Dr. Adiseshiah knows that this has been the 
corner stone of our industrial policy statement 
on the aspect of how to deal with industrial 
sickness. You would agree that we should not 
give the impression that each and every unit is 
bound to De nationalised if it goes sick. Then it 
gives premium to sickness. It encourages 
sickness and then again any management 
would be inclined to do whatever has been 
said by many of the hon. Members. The 
management will think: If at any cost the unit 
is to be nationalised, it will be nationalised 
and, therefore, you should we care about 
management? Labour also becomes 
complacent. 

Three or four reasons were mentioned by 
my friend. Mr. Jha also did this. One of the 
factors that has led to industrial sickness is 
the infra-structural constraint, especially 
difficulty in getting adequate supply of 
power. So, power has been a major constraint 
in the recent years. As soon as most of these 
small units are concentrated in the urban 
areas, newly developed urban areas or as 
agglomerate even in rural areas and backward 
areas, the power constraint 

is felt. Supply of power is often cut and they 
get it only for five or six hours and the whole 
productivity is hamstrung and this leads to 
incipient sickness. When it goes on and on for 
months and years, the electricity boards 
cannot fulfil their commitment and then 
industrial sickness is confirmed whether it is 
large, medium or small. This constraint of 
power adds to the other constraints such as 
raw-material constraint, constraint of quality 
oriented supply of coal, etc. All these factors 
create circumstances which lead to sickness. 
According to the RBI figures while the 
number of sick units and outstanding credit to 
them has increased in absolute terms till 1981 
sickness in relative terms does not stem to 
have increased. Between December, 1979 and 
December, 1981 the outstanding credit to sick 
units as percentage of the total bank advances 
came down from 7.9 per cent to 7.7 per cent. I 
am trying to answer Mr. Jha olso. The RBI 
has examined the. viability aspect a^s0- ^B^ 
examined 422 units and out of 378 sick units 
they found 329 to be economically viable. 
These are large units out of which those 
which are economically viable account for 85 
per cent, but they continue to be sick large 
units. 

The RBI has also examined the viability of 
15,956 small scale units. And it has found 
that 5,075 of them would be economically 
viable. Now, r agree that the financial 
institutions have to exercise greater caution 
and care at the point of financing and they 
have to exercise much stricter scrutiny of 
rehabilitation schemes submitted by these, 
units. As you are aware, Sir, and as the 
honourable Members are aware, in each and 
every State we have a Co-ordination Com-
mittee which should meet as often as needed 
to monitor the sickness in the medium-scale 
and the small-scale units and the State 
financial institutions are also represented 
adequately in these and I think in most of the 
States these Co-ordination Committees are 
functioning and are trying to do their job. 
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Now, Sir, how do we define sickness? One 
honourable Member asked this question. 
According to the RBI, sickness is denned like 
this: When cash losses occurred in the 
previous year and the unit is likely to incur 
losses in the current year and also in the next 
year, when the current ratio is worsening and 
when the debt-equity ratio is also worse-ing, 
the financial institutions or the commercial 
banks know that this unit is going to be sick or 
has become sick and then they try to monitor. 

DR. MALCOLM S.    ADISESHIAH: 
What is that current ratio? 

SHRI  NARAYAN DATT TIWARI: It is 
the debt-equity ratio. 

DR.   MALCOLM   S.   ADISESHIAH: 
No; you said 'current ratio' earlier to 
that. 

SHRI NARAYAN DATT TIWARI: That is 
the current ratio of cash losses. Even 
according to the guidelines issued, as the 
honourable Members know, each and every 
financial institution has been asked to have a 
monitoring cell to take remedial action and 
they have been asked to take necessary 
corrective action on the basis of diagnostic 
studies. Even the financial institutions have 
been asked to consider exemption of the 
management responsibilities based on the 
guidelines which have been issued by the 
Ministry of Finance, after assessing the 
viability of the unit, provided they are 
confident of restoring the unit to a healthy 
state. 

SHRI KALYAN ROY; Tiwariji, I am sorry 
to disturb you. There is one point to which I 
would like you to react. Sir, the Minister ig 
consistently avoiding this naked dilution of the 
October Resolution, the policy on sick 
industries, which is a part of the Industry 
Ministry's Reports for 1981-82 and 1982-83, 
and the policy was that they would set up, the 
administrative Ministries, would Set up 
committees industrywise and unit-wise and 
these questions were repeated from last year to 
this year and thev say that it is under 
consideration. Suddenly, what  happened  and   
what 

pressures have been brought, that 0n the 17th 
March you said that the administrative 
Ministries would not set up these 
committees? 

SHRI NARAYAN DATT TIWARI: I am 
coming to that; I am coming to that point. If 
you want, I will answer that first. 

You  see.  the  guidelines  announced i    in 
October, 1981 said that the administrative    
Ministries    might  "consider" setting up such 
committees.   You see, it is not mandatory.   
They have used the word "consider", and it has 
never been said that they must set up standing   
committees  in    every    Ministry. The  word 
used  has  been  "consider" I     only  and   they   
have   considered   the question  of  setting  up  
or  establishing standing committees and   I   
am happy to inform the House and the 
honourable  Members that the standing 
committees have been set  up in the jute and 
textile industries, which industries account for 
a large part of the sick unit component of the 
statistics that we have.   In textiles, there are 
now 99 units with an outstanding !     amount of 
Rs. 450 crores and in the I     jute industry, 
there are 36 units with an outstanding amount  
of Rs.   110.97 crores.   So, already the 
standing committees have been set up in the 
jute and textile industries. 

SHRI KALYAN ROY-   Unit-wise? 
I 

SHRI NARAYAN DATT TIWARI: 
No; these standing committees have been 
set up. 

SHRI KALYAN ROY: Your resolution says 
that unit-wise they will be j     set up^ 

 SHRI  NARAYAN DATT  TIWARI: 
That the standing committees will 
consider and we cannot frame guide-lines 
for each and every State from Delhi. 

SHRI KALYAN ROY; But that is what 
you have said. 

SHRI NARAYAN DATT TIWARI: 
They will consider setting up these 
committees. Now, the question is that we 
cannot claim and it is up to each and every 
administrative Ministry to 
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consider what is appropriate for the units 
under their charge. Of course, it is mainly for 
commercial banks and financial institu-7. p.m. 
tions anj the State Government to do the Job. 
My hon. friend asked for figures for small-
scale units and others. I have all the figures if 
my friend wants them. Now, regarding the 
large and small-scale sector units the figures 
are: 23299 with outstanding dues of Rs. 313 
crores. Out of these 5393 could be viable with 
outstanding dues of Rs. 146 crores. For large-
scale units I have already given the figures. 
For small-scale units, viability is yet to be 
decided; 6694 units with outstanding dues of 
Rs. 69 crores; for large-scale units 42 units, 
viability is yet to be decided with outstanding 
dues of Rs. 86 crores. The number of units 
which have been put on nursing schemes is 
235 large-scale units—outstanding Rs. 919 
.crores. For small-scale industry units, the 
number is 2021 with Rs. 109 crores as 
outstanding dues. 

SHRI KALYAN ROY: These are for 
1981-82. What are the latest figures? 

SHRI NARAYAN DATT TIWARI: 
These are the latest. 

SHRI KALYAN ROY: That shews the 
concern of the Government. 

SHRI NARAYAN DATT TIWARI: Of 
course, I agree that we have to put more 
concern about data collection and, therefore, 
we have asked the administrative Ministries. 
The Reserve Bank is also concerned about it. 
We should have more accurate data on this 
and we should have a system by which... 

SHRI KALYAN ROY:   Current. 

SHRI NARAYAN DATT TIWARI: I 
agree. That is why we are trying to establish 
a mechanism by which we can collect 
information from all the units, because if 
even one unit out of 100 does not give the 
data properly, then the whole cannot be pro-
cessed.   This is one of the difficult its. 

Now, as far as the question of Kumar 
Dhobi is concerned, J am thankful to Mr. 
Ashwani Kumar for having raised it- He was 
good enough to meet me also on this. Other 
hon. Members also expressed their concern. 
This is under discussion with the financial 
institutions because they have already given a 
large amount to them and they are finding out 
what else might be required. The Bihar 
Government wants to nationalise it. But they 
are not concerned about the financing pattern 
as t° what would happen to the liabilities that 
they have already incurred. It is not a question 
of taking it over, fy js also a question of 
providing finance to run it in future. When 
you take it over, of you cannot provide for all 
the raw materials required, the salaries re-
quired, then the whole revival plan of action 
cannot work. Therefore, the whole question 
has been under discussion. 
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Because of multiplicity of unions, because of 
bad industrial relations, these units go sick. 
That is also counter-productive as far as 
rehabilitation or revival of the sick units is 
concerned. Therefore/, the question is not 
regarding one unit. But there are 49 units 
already which are being managed under the 
IDR Act. Now, out of these 49 units, we have 
decided to nationalise eight of these units. 
And the Government has already approved 
proposals for nationalisation of the Grant 
Ford Electrical India Limited and proposals 
for nationalisation of four other units are 
before the Cabinet. The State Governments 
have also been.. 

SHRI KALYAN ROY: Which are those 
four units? 

SHRI NARAYAN DATT TIWARI: I will 
give the names later on. We have also 
prevailed upon the State Governments to take 
the necessary steps, and they have already 
decided to nationalise 29 of the units being 
managed by their nominees under the IDR 
Act. 14 of these are to be nationalised by the 
State Government of West Bengal. Final 
disposition of the remaining 11 units is yet to 
be decided. Five of these are managed by the 
nominees of the State Government and five 
are being managed by the IFCI and one_by 
the nominee of the BHEL. The decision on 
the units is likely to be taken soon. And I m^y 
inform the honourable. House and the Hon. 
Members tnat a Cabinet Conimittee h*3 since 
now been constituted to consider the question 
of the future of these sick units -which have 
been already taken over under the IDR Act 

Sir, 1 think that 0n the point of substance, I 
have tried to answer in my own humble way 
most of the questions that have been raised 
by the hon. Members. I would like to assure 
my hon. friend and colleague, Mr. Kalyan 
Roy, and all other Members who have 
participated in this debate that   we    /ill  do  
whatever is 

The Government announced the policy 
regarding these sick units. We have already 
nationalised five taken-over units after the 
announcement of the policy. At present 49 
units were being managed under the IDR 
Act. 
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possible under the circumstances to 
rehabilitate the sick units and to see that this 
poison of sickness does not spread. 

The House then adjourned at 
eleven minutes past seven of the 
clock till eleven of the clock on 
Thursday, the 5th May, 1983. 

 


